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By Hon'ble ML . 2. Dayal, Membel ( A) _
The contempt petition nhas neen filed for

wilful disobedlence of the <ordel dated 12.8.,1993 passed
in O.A. 1120793 girecting the respondents to give prefer—
ence in appointment on the post of anti Malariaskal as

compar ed 1o new entrants as a matter of interim relief.

2. Learned counsel forI the applicant has J4iven
the instance of one sri Kali Din who was pppointed on the
post of seasonal Anti Malaris Laskel although he wes junior

to the applicant because he was employed on this post foI

\/the first time in the yesal 1991 while the applicant has
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worked on the post of Seasonal Anti Malaria Laskar
for three consecutive years since 1990. .
- |

3 The direction of thé Tribunal by the

interim order was only for giving preference. There

is notning to shew that t he applicant aé well as
Shri Kali Din were equal in all respects. oince this

is the situation, no case of contempt is made out and

no notice be issued to lhne respondents in this case.

The case is consigned to the record.
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